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ktirinA' Age of Teachers 

1787. Shrl S. C. Jha: Will the Minis-
ter of Education be pleased to statc: 

(a) the present retiring age limit 
for the school teachers; and 

(b) whether it is a fact that thc 
Kothari Education Commission Report 
has recommended that the retiring 
age limit of school teachers be fixed 
at 6M 

The MbaIster of Education (Dr. 
'l'rlnna Sen): (a) and (b). A sta te-
ment is laid on the Table of the House. 
[Placed in Library. See No.  LT-556[ 
e7]. 

Statehood for Manlpur 

1768. Shrl M. Meghachandra: Will 
the Minister of Home Aftalrs be 
pleased to state: 

(a) whether it is a fact that the 
Assembly of Manipur and all the 

political parties in Manipur are 
demanding for the grant of Statehood 
to Manipur; and 

(b) if so, the action being taken 
by Government in this regard? 

The Minister of Home Aftalrs (Shrl 
Y.  B. Cbavan): (a) In September, 
1966, the Manipur Legislative Assem-
bly passed a resolution to the effect 
that full-fledged Statehood be granted 
to Manipur. 

(b) Government do not propose 
any change in the status of this Union 
territory. 

Centralisation of Services of L.D.C' • .t 
u .D.C's.! Asldftants 

1769. Shrl M. L. SODdhl: Will the 
Minister of Home Aftalrs be pleased 
to state: 

(a) the number of L.D.C's. Minis-
try-wise, who have completed 
10 years' service in the grade but 
have not been promoted to the grade 
of U.D.C.; 

(b) the number of L.D.C's. promot-
ed as  U.D.C's. during the period 
Ministry-wise; 

, 
(c) whether it is a fact that in 

some cases senior. LOCs. could not be 
promoted as UDCs. for want of vacan-
cies in that cadre in the Ministry and 
as such there is much discontentment 
among the employees; 

(d) whether such disparity and the 
resultant discontentment are due to 
the decentralisation of these services; 

(e) whether it is also a fact that 
such disparity and discontentment are 
in existence in the cases of UDCs.; 
Assistants, and Section Ofticers  also; 

(f) if so, whether Government pro-
pose to centralise these services BS 
before; and 

(g) if not, the reasons therefor? 




